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Respandent (5)

The epplication has besn submitted tq the Tribunal by

.Shri._ \1‘\\ kam‘fojy\,\,m QQ - Advocate
- ' Fa§t¥=in=2§g§gp

fribun 1 Act, 1985 ang

nder saction 19 af the Admin?-tratiye

the same has basen Scrutinised with refirsnge to the points

mentionearl in the check list in thg light of the Proui sions in

the Administratiye Tribunal (Droceuure) Ruiss 1987,

The applicaticn is in nrdar and may be listed fPap

“admission on
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12.
13,

14,
15.
16.

17«
18,
19,

20,

‘Has the Index of documants besen Piled, and

“Uhether this baée can be héafed"by single Bench,

. *__‘_2_'_“ i
- o

Have lenihle conies nf t=- afinexure duly
attecced bean fFiled, -

Has thHe abplicant sxhaustad sl avallable remidies:

Pagination cane Properly, _ R

Has the declareticn . as raquired by item Noi' 7 gp
Form, I been made, S o
S : '
Have required number of envalops (file size)
bearing full addr _ss of the raspondants- baen filled,

(a) WUhether the ralief sought for, arise out of
single cause. of action, - |

In case an MA Por condonatich GF'delay in Piled,4
is it supported by an affidavit of the applicant.

Any other Doint;

Result of the Scrutiny with intial of the scrutiny
‘clerk,.

' d\“’("'.b_) T

Sectimﬂlﬂfficer; .:'1£/ﬁ}(?8;)

Deputy Registrar,

Registrar,
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basn” (M) Qﬂ
The Sub Divisional Officer, Telecom,
Gaddiannaram and two others, e+. RESPONDENTS
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g s TELECOY 0 tovn)
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- S.No, Particulars Pg.Nos.
i, The Applicant appointed as l
Casual Mazdoor on 1,11,1982,
2e Disengaged from 1.3,1988, ‘ (
1 3. Representation dated 17,10.95. g
4, CGM's Lr.No,TA/RE/20-2/Rlgs/Corr., | 'E;
dated 22,2, 1993. '
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APPLICATION FILED UNDER SEC.19, OF. THE ADMN.TRIBUNAL'S ACT,1985

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT
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: : HYDERABAD
14’] L« OF 1997

1, APPLICATION 1l to 4
2 Statement showing the periods e '
* during which the applicant worked h ’LD 1,
3. Lr,No,TA/Re/-20~2/Riyx III, lF?LV 2D
dated 21,10,1991, 2.
4, CGM's Lr, NoaTA/Re/20~2/ngs/Corr., clﬂ\
dated 22.2,1993, 3,
5. Representation dated 17,10,95, Q’D’— 4,
6o Judgement of CAT, Hyderabad in —
Qi s,

-~ QFFICE USE ONLY:

1. Date of Filing

2. Regn,No,

04AN0,1293/94 dated 21,10,94,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :: HYDERABAD

O.A.NO, . Lf]b\ OF 1997

Between:-

S RAMAIAH, S/O.NarSLmlu. Regident of
Machinenipalli,' Allagadda Taluka,
Kurnool District. +++ APPLICANT

AND

1, The Sub DIVlSlonal Officer, Telecom,
Gaddlannaram. Hyderabad,

2. The General Manager, My@exzia@x<Telecom
Digtrict, Suryalok Complex, Hyderabad,

3. The Chief General Manager, Telecommunica-
tion, Doorsanchar Bhavan, Hyderabad. s+« RESPONDENTS,

DBTAILS.OFtTHE APPLICATION \

Shown as above
Mr.K'Venkateswara Raoﬁ
&dvocate, 2-2-1136/3/1,
Jayalaxminivas, New
Nallékunta, Hyderabad,

l, PARTICULARS OF, THE APPLICANT
Address for Servxces

-
Lo 1

2. PARTICULARS,OF.THE.ERESPONDENﬁszlShown as above
- - A LI

3. PARTICULARS OF.THE ORDER.- -

1. order No. & Dape : No o;der
2. Subjgct in brief : Reengagement as Casu?l_Mazdoor.

4, JURISDICTION.-‘The Oeh, is within the jurisdiction U/s.14

of the Admn.Tribunal's Act, 1985 as the applicant is

a resident of Hyderabad,

5. LIMITATION' "\ The O.A. is within time U/s,21 of the

Admn Trlbunal s Act 1985 as the cause of action is continuous

and the representatlon dated 17,10.95 remains undisposed,

S. EACTS o, THE CASE:ly
(a) | lThe:i}pplicant is aggrieved by the impugned action of
the Resp?ndents in dispensing with the services of the
applicant as Casual M-azd?or from 1,3,1988 onwards without any
valid reasons or justification while reengaging the Casual
Mazdoors disengaged earlier than the, applicant which is
illegal, arbkitrary, discriminatory and cannot be justified

in the eye of law. |

(B) E!The Appl%cant submits that he was engaged as Casual
M-addloor‘under the contrcl of the respondents with effect from

1,11.1982 to 29,2.1988 with artificial breaks =yaXrxfxmm

thereafter his services were unjustly disengaged on the

pretext of one reason or otherwithout any justification,



g

o

::.215: iy i
The &ppl}cant submits that he worked for about 1300 days, |
It is relevant to submit that Casual Mazd?ors similarly
placed and disengaged earlier filed many original applicatiqgns
in this Hon'ble Tribunal like 0.A,Nog,.152,310,313,347,408,
647,648,691,692,693/1989 filed by the Casual Mazdoors
disengaged and the same were disposed of along with other
O.As. on 27.3.199i wherein the Hon ble Tribunal directed
the respondents to prepare the sengority list as pef the
various instructions issued by the Director General,
Telecommunications, and reengage the applicants in accordancke
with the seniority and also extend such other benefits asper;l

Director General Letters issued from time to time taking intp

considerations the judgement of the Supreme Court after

preparing the seniority list. 1In pursuance of the above sai

all the Telecom Engineers in A.P.Te%ecom Circles, to preparl
the seniority list of Casual Mazdoor as per the various imstzuc
tions issued by the Depa;tmentof Telecommunication, New Delhf
confer temporary status and to reengage them in accordance |
with seniority subject to availability of work and also extend
such other benefits taking into w consideration the judgementy
of the Supreme Court, According to the said létter the benafiks
have to be extended to the Casual Mazdoors who were engaged

after 31.3.1985 in accordance with the decision of the Supremg

Court in Ramgopal and others Vs, Union of Indialin;W-O(Y),§o?
1280/89 and condone the breaks in service in accordance with
the Director General P&T ?ircular No.28-11/77/SR/S?N.‘ i
dated 10.10,80 and such other instructions issued from time li
to time, The Applicant submits that the applicants in the aboye
O.As, were reengaged as Casual Mazdoor in Telecom PRivision of?
Nizamabad, However the resﬁondents have not taken any actioni

to reengage the applicant as Casual Mazdoor, even though he ig

similarly placed. It is pertinent to submit that the thir




B

© |

HH 3!f: |
respondent has also issued Lr.No,TA/RE/20-/2/Rlgs/Corr.,
dated 22,2.1993 advising the subordinate authorities not to
retrench the Casual Mazdoors who were recruited after 31.3,8p
and those removed without following theprovisions of I,D,

¥

Act, should be taken back. It is thus obvious that the Casujl

“azdoors recruited before or after 31,3,1985 should not be
retrenched and even if there is retrenchment of Casual Mazdp@rs
without following the provisions of I.D.gc;, they should
be taken back., The Applicant submits thathis case is also
similar in that he was retrenched without following the

procedure mentioned in the third respondent's Letter dt,

22.2.1993 and therefore the action of the respondents in

disengaging his services from 1,3,1988 and not taking him baqk

to services while reengaging. persons similarly placed on the
only ground that they sought the protection of this Hon'ple.‘
Tribunal, is arbitrary, and discriminatory. The ﬁpplicant
is therefore made several oral representations teo the first

respondent, As there was no response from the first respon-

dent, the applicant submitted a representation to the second
respondent on 17,10,1995 requesting him to reengage him as F
several of his juniors who sought the nrotection of this

Hon‘pleﬁribpnal were reengaged, The 2nd Respondent did not

pass any orders on the representation submitted by the ‘

applicant. It is pertinent to submit that similarly placed
Casual Mazdoor like Bheem Raj filed 0.A,No.1293/94 before
this Honiple;Tribunal and the same was disposed of on
21,10,1994 with directions ,\‘ﬂs there is no positive response

from the respondents, and as there is no other efficacious |

remedy available the applicant is therefore approach this

Hon'ble Tribunal,

7. REMEPIES EXHAUSTED:~ The Applicant has no other effective,
alternative remedy exXcept to approach this Hon'ble Tribunal,

8,  MATTERS NOT PREVIOUSLY FILED OR PENDING:- The Applicant
has not filed any other 0,A,/W,P, in this regard and such a

casé is not pending in any court or authority of law.




.99 MAIN RELIEF:-, It is therefore prayed that this Hon ‘ble

| Allagadaa Taluka. Kurnpol Dlstrlct do hereby verify that the

- /—
o~
s 4 s
+ A

g

Tribunal may be pleased to declare that the applicant is
entitled for reengagement as Casual Mazdoor under the

control of General Manager, Hyderabad Telecom District =

Suryalok Complex, Hyderabad in terms of the various ins tructions

issued by the Director Gehgral_Telecommunications and alsc as
per the Lr.No.TA/LC/leg/I;E, dated 21,10,1991 and Lr.No,TA/RE/
20-~2/Rlgs/Corr,, dated 22.5.1993 issued by the Chief General Nz
Manager, Telecommunications, Hyderabad by holding the action of
the respondents in not reengaging him as illegal, arbitrary,
and discriminatory and violative of Articles 14 and 16 of the
Constitution and pass such other order or orders as this
Hon'ble Tribunal may deem fit and proper in the clrcumstances

of the case,

10, INTERIM RELIEF:-, Pending disposal Of the above O,A, it is
therefore prayed that this Hon'ble Tribunal may be pleased to
direct the respondents to forthwith B reengage the applicant
as Casual Mazdoor and pass such other order or orders as this
Hon 'ble fribunal may deem f£it and proper in the circumstances
of the case,

11, COURT FEE:-~

R s & [ M N D)

Name of the PO, th.ch drawn: \/\{\H\o\/\&‘_gb\_),\g\ 67@ ' N,

12, ENCLOSURES:~ IPO., Material Papers, Covers. Pﬁfs & et

5 é,go\cﬁ/

' VERIFICATION. . G"W“ﬂ

I, S+Rapaiah, 'S/o.Narsimlu, Resident of Mgbhlnenipall

contents in the above paras 1 to 12 are true to my personal
knowledge and legal advice from my counsel and I have not
suppressed any material facts,

Hyderabad, . . Vo
. \ ,

N .
Dated : ‘ " 9 ‘PKyD¢\OAJC4y\

Signature of the Applicant
N Ny ~/ . * ! .
QA Y S

Counsel for the Applicant,
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Dated : 17.10.9%(\/

From :

5,Ramaiah, S/o.Narsimlu,
Resident of Machinenipally,
Allagadda Taluka,
KURNOOL_DISTRICT, A.P. ,

To

The General “‘anager,
Hyddrabad Telecom District,
Suryalok Complex,

HYDBRABAD., . .

Respected 9ir, : |

Sub : Reengagement of S,Ramaish, S/o.Narsimlu, as
Casual Mazdoor, : '

*h%
i

It is to state that I worked as Casual Mazdoor from

1,11,1982 to 29.2.1988 with artificial breaks and put in

abo t 1300 days. I submit that I doined 1lot of experienck

as Casual Mazdoor in the Department .of Telecom., I reques

sSDOT ngefal times for reengageing me, ke BEX but he did ng

take me back. I came to know, so, that some casual mazdog

who obtained orders from the Court were taken back, but I
was not reengaged, I, therefore request you, sir, to cong

my request most sympathetically and order for my

reengagement,

Yours mogt obediently,
Sd/jiS;RaTagah.

// TRUE copY [/
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* IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 1 HYOCRAUAD OCN-H y\
A\

AT HYDCRADAD

PR,

e
0.A., No. 1293/94, " Dt. of Decision : 21,10,94.
Bhaam Raj «« Applicant,

Vs
1. The Sub Divisional OffPicer, ' qu-
Phoney, Nizamabad.. P

2., The Telecom District Znginaer, o

Nizamsbad, i ;

3. The Chief GCeneral Managsr,
Teélecommunication,
Doorsanchar Bhavan,

. Hyderabad, .. Responden ts,

Counsel for the Ahpiicant :-Mr. K.VENKATESWARA RAD

Counsel for the Mespondents : Mr, N.R.DEVARAD, Sr.CCSC.

THE HON'BLE SHRI JUSTICE Y.NFELAORI RAQ ¢ VICE CHRIRMAN

THE HON'BLE S4R1 R. RANGCARAJAN : MEMBER (ADMN, )

sel




U.A.Ho.1291/94, Data 1j .

- | JUDBSMLNT

Ioes por Hon'ble Sl f.xangarajsn, Member(sdninfstrat:ve 1

H-rard Jri RuVenkateswsra Kao, learned counsel for the

apnlicant ond uri N.i.Devaraj, learned Itanding Counscl for

the ressoandencs,

2. Tne apolicent pleads thot i was initially enganad

a5 Tuasudl Mazdoodr under ti » control of the responients with

cffece from 13,10.1%373 oo 30.11,1934 anlt the: . {ter me was

cnjaged vrriciically i,e, from 1.1,1985 to 31,3.1935; 1,.7%.1936
to 30....1936; from 1,12.1977 to 31.3,1942 and lastly from

1031993 to 31,5.1939., There-fter his secvicss weee t - PR T
end laver ne was not re-enjajed. This O nis been file]d

prayiony _or s azclaca'ion thoet the spplicant 1s entigls
for reeaidonent a1 Casual Mazdoor unid-r the contral of
Tel-co: Uistrict'ﬁnginecr, Nizamabad fn corms of the inste
rﬁ:tionﬁ iﬁsﬁéé Ly thiz Director'Cen:ral Telecommuniciting
ond also s per the Lr,lo, T&/L7/1 - ?/lTI dt. 21,190,171

and
Lrodo. thrie /2 s, /oorr, de., 2.2,1993  issu-3 by k-3, by
holding th-t the action of the respondents in not reenjading
him a3 illegal, arbitrery, Alsoriminetory an’ vialative af
Artic.e. 14 « 16 of the Constitution of India,

3. A opec the decails given by tne applicant, he was

not enjejel after 31.5,1999 for any considerasble e rind

Henle, thz ju=stion of condoning th2 break does not arise,

~
£5 sueh, he i3 not eligiile to claim seniority on the basic

of hiz earlier service in ditferent cpells,
4, In view Of what is stated by the applizant,

hés to ue

it

presumsd that he had gaiced sorve experiance irk

the work in the prelecom lepartment. 3o, it is {in the‘N\\\

D N
kkw\\( Ul'-f\/\ G oy ‘\\

a ~N DL




Antargat ol Wyg tHgpst bmenl, 40 e L3 eujogud In pRreicience

to A {rusher whenev  r work s available, 3o, nly the «F i

- t

) l D.‘* N . , u
torelie? that cun bLe Jranted 1s to direct tne ni f@hpUﬁjth
\{‘ LO re-engige the applicent as Cduuvl Mazdoar in preference

Lo freshers whenever thece is work, If the applicant is
going to o= engaied in pursuance of this ocder, none shal)

be retrenchizd who are already in service,

5, The VA is ordered aucordingly at the aldmission

Stoge ituelf, Hu CoSt-‘i./

A 216 p TRUL U (\é
: "_FKHLJ © DR _J,QL

cal, .\ M J"'\b

: y |
Doilovssporsisrrprsoresmsnsees seeseanien== (?—{fhe 'FH\ : ; |

o Court Officer
A Zeairgl Adr:j Astrative T: [honsd . ’
HYLL.IL_._'JLA\J HL’C |

Hye :!¢..)&d..

1. The sy, Livisicnal Cfficer, ghones, 'l°‘m1bad

2. The Todecom Dictrict Engincer, ni amaebad.

4 3. The Chief CGnLr;l N“ndJP Pelocomwunzcatibn
> Loovrsane,ar “hove Hyderebadg,
: S One COpy to lif.k, vunkd:e*wa: Rao, Advocatc CAT iy
) 5. One CoryY to Lr.H.R.U3vraj Sr.QUSC.Cir. hyd, !
o 6. Cne coLy to Likrar., CAT.Hyd, .\‘
» 7

. One fiLire couy,

>
( \/ k\” W EZVNAYS NIAR

|
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\“\\\ ‘i:

l.'l.
AL




IN THE CENTRAL ADMInLoTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

A

Oh 474/97 _ pate of decision: 1.5.97
Between:

S.Ramaiah . o Applicant

And

1. Sub Divisional Officer,
Telwecom,
Gaddiannaram, Hyder abad,

2. Geneival lanager, Telecor,
Suryalok Complex,
Hyderabad.

3. Chief General Manager,
PYelecommunication,

Hvderabad. «+ss e Respondents
Shri K.Venkateswara Rao e Counsel for applicant
Shri NR Devaraj, SCGSC ««s Counsel for respondents

HON'BLE SARI H. RAJENDRA FRASAD, MEMBER (ADMINISTRATIVE)
CRDER
Heard Shri Venkateswara Rao for the applicant and
Shri NR Devaraj, SCGSC for the respond-nts.

The applicant was disengaged fror work a full nine
years ago. The case is very badly barred by limitation.

Hence the OA is dismissed at the admissi¢gn stage.

Ol

(H. Rajerd asad) { .
Member (Admwe<) &?b4}éil

, 3

g+

1st May, 1997 /
|

]

s
|

vm




0A,747/97,

' 1, Sub Divisional Off:l.cer,Telecom
Gaddlannaram,}{yderabad

2. Genaral Manager, Telecom,Suryalok CDmplex,
Hyderabad,

3. Chief General Manager, Telecommunicatmn.
" Hyderabad. .

4, One copy £ oMr X, Venkateswara Rao,Advocate,
) GAT. Hyderabad.

5. One copy to Mr.N.R Degaraj ,CG.-:C CAT. Hyd.
6. One copy to Hon'ble Member(a)

7. One copy to D.R.(A).

8. One spare cogy.

kku,
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S
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Allowed
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Dismissed as withdrdwn |

Lismisse¢ for default,
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\E TRAL A2FMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
1 ' .

i

: AT HYDERABAD BENCH.

CIUILE ML HLRAJENDARA

IR A p?&: ‘ﬁ“ lF (A )C:Mj&«Q(£Z)

| ‘ |

'1 qéuleu prllcatlon Ne. é&,ﬁ> of 1997ﬂ“
R in

T Drlglmal Application HNao. af 199?L

g | _‘ 1{7&

The dbove Review Application has been filc

4 for revieu
xﬂudghmaﬂt af ‘the-Banch dated

(e'E;" 7%)3? the- Tribunal
ting of HBEEbdectlag 1654 el AL ehand M ei€ P -Lha i dnsf S ad
,1L?ﬁ#r¥aﬂgafe}&ﬁ{‘membei%ﬁéfﬁﬁd Hon'ble Mr.H.Rajendra Prasad
'f) QB HET el M B S I D aCamp stiad relen po (69
1 ippli

selEnper( o9 in
\ ipplicatian No. I{,t?lf {jfrlqgg‘:;., .

Flrculated as Der Hule 49 of the Eentral Admlnlstratlua
“ules of practice, 1993.

N
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Centra;l Administrative Tribuvnal Hyderzpad Bench; querab ~d.
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Date
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- Kurnool District,

gg RATIVE TRIBUNAL, AT: : HYDERABAD

- fhe ﬁ T Ac :%’s a}wlc; iotth.

IN THE CEN’I‘RAL AD
Mon 5@ @h (22

Dlo(aiqwe @ Li i‘/‘ g7

in

0.ANo, , 474 of 1997
* B

Between:-

-

S.Ramaiah.S/B.Narsimlu, resident of
Maghinenipalli, Allagadda Taluka,

*es

APPLICANT | .

ANDQ_-;*

1. The Sub Divisional officer, Telecom,
Gaddiannaram, Hyderabad. '

2¢ The General Manager. Hyderabad Telecom.

District, Suryalok Complex.
Hyderabad.

3, The Chief General Manager, Telecommunica-

tion, Doorsanchar Bhavan, yderabad. .+ . RESPONDENTS

For the reasons stated in the éécompanying
affidavir it is thereforg prayed'that-this Hon'ble
Tribunal may-be_pleased to rev;ew the judge@enr in
OsANC,474/97 dated 1,5,1997 in the interest of justice.
and alloﬁ ﬁhe above 0.4, as-is done in the case of
381/97 dated &, 3.,4.1997 and pass such‘other order or
orders as thi;‘Hon‘ble{?ribupal may deem f£it and proper
in the circumstanc;s offhe case,

Hydérabaa,

Dated : [GJ 71 Coung'el for the prlicant.
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IN THE CENTRAL ADM E TRIBUNAL AT s: -
C%hd@] Secish 2? @R% TI{Q ﬂ;]’ F}e{—éms mczqq % O?q)e /

) Bha)

O.A,No, - 474 of 1997
Between:-
S.Ramaiah, S/o,Narasimlu, = Resident of
Machinenipalli, Allagadda /Taluka, |
Kirnool Distrioto ] XX APPLICAM
) AND

i, The Sub Divisional Officer, Telecom,
Gaddiannaram, Hyderabad,

2i The General Manager, Hyderabad Telecom
District, Suryalok Comp;ax, Hyderabad,.

3, The Chief General Manager, Telecommunica-
tion, Doorsanchar Bhavan, Hyderabad,

L

AFFIDAVIT,.

I, S,Ramaiah, S/o.Narsimlu, aged about 29 years,

Resident of Machinenipalli, Allagadda Taluka, Kurnool District.

and now temporarily come down to Hyderabad do hereby solemnly|

and sincerely affirm and state as follows:.

1,
R,A, and as such I am well acquainted with the facts of the

case,
2¢
the impugned action of the respondents in dispensing with
my services as casual mazdoor f£rom 1,3,1988 onwards and not

considering my cgse for reengagement, while reengag's

casual mazdoors whose services were disengaged earlier than

mine,

‘under the control of respondents from 1,11,1982 to 29,2,1988
!

with artificial breaks and there after I § was ® disengaged

even though I have worked for about 1300 days.,
3. I submit that this Hon'ble Tribunal was pleased to

dismiss the above VA, at the admission stage on 1,5,1997
Nexume AA-| gf P-NT”

on the ground that my case isFLarred by limitatiize However M

under identical circumstances, this Hon'ble Tribunal was pl
Glqe ﬁhno_mma RA-L af p-NO -
to disposed of 0.,A. No.381/97 dated 3.4.,1997, wherein the
. A _

RESPONDENTS . |

I am the Applicant in the above O;A.;as well as in this
N . |

I submit that I have filed the above O.A, aggrieved by! |
|

It is felevant to submit that I worked as casual mazdo#L

|
}
|
|

|
|

|
|
I

M
)
|
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i i
réspondents were directed to conéidéf the gquestion of engagement
of the applicant if any work is still available and if wexkxix
g the séme is permitted by rules in view of past experignce
framed by the applicant. I submit that my case stands in the |
aneme 67z el
same footing in the sense that I have put in/same number of dayg
of work i.e. about 1300 days as the applicant in O.A.No;381/97¢
It is also pertinent to submit that the applicant in 0.A.No.381/97
and my self worked in ‘the same sub Division and put in almost

egual number of dayse

4, I submit that the dismissal of'o;h.,on the ground of
limitation, requii.‘es to be reviewed for the following among

other reasons, o _ ‘

(1) The Judgement Of Hon'ble Tribunal is an error apparent.
on the face of record, |
(2) That the judgement of the Hon'ble Tribunal is contrary;
‘ to law _ l
2.a) I submit that the copy of the judgement in the above w
A

o -
= 3 on 15,5.1997 but my earlier counsel has received ghat

judgement on 16,6.1997 at my request and made that - |
available to 5 the same day i.e. 16.6.1997 and hence:
I, submit that this is no @ilful delay in filing the |
above R,A,

3. The Hon'ble'Tribunal erred in dispensing the above O.A;
on the ground of limitation, while disposing of im
similar O}@;No,381/97 dated 3.4.1997 with certain direg-.
tion in favour. of the applicént even though both of uéi
are on the same footing. ‘ |

4, In any view of the matter it\is just and proper to
direct the respondents Fo consider my case for

reengagement, if there is work available keeping in

view of my experience of nearly 1300 days.
_ : |
/Contg.. 3.4




5. I supmit,ﬁhgt_pphe;igroupgslwoulﬁhbe ,

urged at the timeof hearing,.

It is therefore prayed that this

Hon'ble Tribunal may be pleased to review the _

-

judgement in 04A.No;474/97 dated 1.5.1997 in
the interest of justice and allow the

above O¢A}, as is done.in the case of

381/97 dated 3.4.1997 and pass such other

%

order or orders as this, Hon'ble Tribunal may

deem fit and proper in the circumstances of

the case,

Solemnly and sincerely affirmed

at Hyderabad on this/o} day of Q o

July, 1997, W’ma/
rw/—'v DEPONENT 4

}
// Advocate // Hyderabad, Before me’

Lo T

T —pr—
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! IN THE CENTiaL ADMINic.rildve DNINZ A
I
nxnuu¢@J
s, L
-~ u 1
on 474/97 Dat .9
b3
Heltweens ,6
‘. * H
1
gL.Ramalan . e fypea icant
Ana *
|
1. Subk Divisiounal wilicer,
iTelec2m, ‘
saddiannarar, :‘iyt‘{x-:k‘ RIS .
i 1
2. terhizio o0 LiAanseger, Teleoon,
LAY ln widngiiea,
nderauad.
v - - .
3. Chiefl Gencral penlger,
L& e Com uniTat L,
Hyderabad. cevse RESPIiENLS o
hri R.Venhat=:swis e Rao . Counnsel for applizanid
Shri Nrk Levaraj, Toosd see  LOUNSwl 10T Tenondeais
CCRALN I
HOWPRLE Jdxh b R JEWIes onlnl, BibeiR (ALNINILUVRLITIVD
\
C' -’\ L H an i
Heord Ui Vendatesw ra Rad Do e appadant ol

sherl IR Devaraj, SC3IC for thiz resosond nbte. |

-~ ]

The applicant was disengaged Tru work - full nlie

years ago. The case is very badly berred by limitatiog.

hence the 0A is diswissed at the édmibéifﬁ stage
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I THE CENTRAL ADMINISYRATIVE TRISUNAL:G HYDERABAD BENZH

AT HYDE RATSAD '

QA . 381/97 ' ‘ XN

! x W ;‘ L '
¢ ¢ © v
Be twaen o T
2
1

.I". .
.. 87 . o -
M. S rinivasa Loao W\ "‘.'P_,\, _:,:-.-.-J'.y;lpli' it f
Y Foomhret
. LI
‘.71"._\::?\ '

‘afl\i . L] '

1. Sulk Divnil. Ofiicer - : ‘
Telecaun, Gaddianusram
Hydcerabad ’

2. Teneral ManggaEr ' N
Hyder o w! Telecoenm . |
turyaloh Complex '
Hyazrabad !

v . 1

3. Thied Geperal Mauayer

Te jecoum, Doorsancher-, thavay .
Hyce rangd : Ve Loty i

f

Counsel for the applicant; :

Ch. Jagannath Rao
Advocate

t ' : . ;
Counsel for the K. Bhaskar Rao

ressondents : , ;
Addl, CGSC -
\
COM /L1 | '
MON. HMX, L. RAJEHDRA PRASAD, MEMBER (ADMN. )%
. L
1
! !
i 1
; 'j."c
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OAL3B1/97

e CQrder ( ;

Ora! order (per Hon. Mr. H., Rajendra Prasad, Member(h)

H * _ ' ' .._ | ]

Hcaﬂd'sfi'K.

o on behalf of the applicant.
1. 1t is understeol that Sri K. Bhaskar Rao has bﬂt?
: ) i
¥
I

allotred thioc case. He L&, howovet, not present Al

Y could not be heerd.
2. The applicant was disengaged in 1983, He clalms te

ave made a representation to General Manager, Hyderabed

18 no direct

Telecom Districy, on 20-10-1995., There

svidence to Support has clzim.  The cgse Jt barrad by

: : A ' iimitation since the digengagenent of the applicant toon

place seven #cars sgc and 1% years have elapsed after the

| | .
submission of the representatlon as claimed by the.

applicant, . ,
= ) PV ' o

Lo ﬂ 3. 1 amithnrutureluﬁablq to admit this case. The sarme
i disposed of with the obscrvdtian that din view of the

C : d

] nast expcrlencw claimed by the appliCInt (if establighed

the
as correctj respondents may consider the question of

engageaent of the apyiicen‘-t 1 f am{.‘wcu]:‘k As still availalle,

{ amd 1f the same is pﬂxmitt&d by rulw ‘;@f SRR : gl
o ‘ B EER |
q., Ihus the OA is .i%posad of. VTR oW L .
'. e IE
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IN THE CENTRAL. ADMINISTRATIVE TRIB_
. 'UNAL AT, :: HYDERABAD

R.A.xso, . oF 1997
in

0_.A.N9.! 474 of 1997

 Canr R

The AT et 1958 mcf
s Bale l’l The CATH

((j):noé'aaf yme) Pl e5> }737)

Wﬁ/ Ny %

: .
,, Mr, TJV.S,Murthy,
i Counsel ’\Eor Applicant.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH |

AT HYDERABAD
R.A. 65/97 |
-in OA 474/97 Date of decisions 27.8.97 |
‘Between s -
S. Ramaiah ) ] Appl i(;ant . | :
Ang |

1. Sub Divisional Officer,

- Telecom,
Gaddiannaram, Hyderabad.

2. General Manager, |
Hyderabad Telecom, ‘
Hyderabad. : i |

3. Chief General Manager,
Telecom, Hyderabad. «+« Respondents ’
shri T.v.V.S.Murthy .. Counsel for applicant

Shri N.R.Devaraj s+ Counsel for respondents

ORDER _
In the light of the contents in the review application,

the order passed in'this. OA on 1.5.97 is modified to the extent

indicated below:

Para 2 of the said order is to be substituted by the L

following:- - il

“The OA is disposed of with the observation that in view|
of the past experience claimed by the applicant, if
established as correct with reference to the record
held by theirespoﬁdent5$ :f;i}may consider his ree-
engagement if any work is available and if the same is
permitted by the rules now in vogue.

Thus the OA is disposed/{ of . | |
' ,
. A

Member (Admin{strative)

27.8.97 D&-‘erg wm&l‘:@t

(H. Rajen@ra Prasad) | ﬁ‘w
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R.,A+65/97
0A.474/97.

To

1. The Sub Nivisional Officer, Telecom,
Gaddiannaram, Hyderabad. -

2. The General Mangger,
Hyderabad Telecom, Hyderabad.

3. The Chief General Manager,
Telecom, Hyderabad.

4. One copy to Mr.T.V.V.S.Murthy, Advocate, CAT,Hyd.

S. One copy to Mr.N.Relevraj, Sr.CGSC,CAT.Hyd,

6. One copy to S.Ramaiah, Machinenipalli, Allagadda Taluka,
Kurnool rCist.
7. One spare copye
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IN THL CENTRAL ADMINISTRATIVE TRIBUNA
HYDBRABAD BENCH AT HYDERARBRAD

. N
: {
THE- HON'BBE MR.JUSTICE.
VICE~GHAIRMAN
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THE HON'BLE MR.H.RAJENDRA PRASAD :M{A
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‘Admitged and In-teri-fr‘\ directions issye

Allowkd
Disposed of with Directions.
—

‘—_-__-_-_"_——-—-.
Dismissed. )

Dismiswed as withdrawn
«Di smissed for default
Ordered/Re jedted

.No,ordexr as ta costs.
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